
Oral Answers [8 February, 2017] to Questions 65

बचचों से ष्मज्ूरी करवाने वाले व्यक्त ्यों को ्ंरडत रक्या जाना

†63. �ी राष्म नाथ ठाकुर: ्या �ष्म और रोजगार मं�ी यह बताने की कृपा करेंगे िक:

(क) ्या यह स्च है िक देश में बाि मजदूरी रोकने के ििए िवद्यमान कानून में सजा िदये 
जाने का कोई �ावधान नहीं होने के कारण बच्चों से मजदूरी करवाने वािे वयक्त यों को सजा 
नहीं िमि पाती है;

(ख) यिद हां, तो बच्चों को मजदूरी करने के ििए िववश करने तथा उनसे मजदूरी करवाने 
वािे वयक्त यों को दंड िदए जाने हेतु ्या-्या �ावधान हैं; और

(ग) िपछिे दो वषगों के दौरान बच्चों से मजदूरी करवाने वािे वयक्त यों के िवरद्ध की गई 
कार्मवाई का बयौरा ्या है?

�ष्म और रोजगार षं्म�ाल्य के राज्य षं्म�ी (�ी बंडारू ्त्ता�े्य): (क) से (ग) िववरण सभा 
पटि पर रख िदया गया है।

वििरण

(क) और (ख) सरकार ने बाि �िमक (�ितषेध एव ं िविनयमन) अिधिनयम, 1986 में संशोधन 
िकया है तथा बाि �िमक (�ितषेध एव ं िविनयमन) संशोधन अिधिनयम, 2016 का अिधिनयमन 
िकया है जो 1.9.2016 से िागू हुआ। संशोिधत अिधिनयम में अनय बातों के साथ-साथ 14 वष्म 
से कम आयु के बच्चों के िकसी वयवसाय या �ि �या में िनयोजन या काम पर �ितषेध तथा 
िकशोरों (14-18 वष्म) के अनुसूि्चत वयवसायों और �ि �याओं में िनयोजन या काम पर �ितषेध का 
�ावधान है। इस अिधिनयम के उपबंधों के उलिंघन के दणड को अिधक कड़ा बनाया गया है तथा 
िनयोजक द्ारा अिधिनयम का उलिंधन करते हुए िकसी बच्ेच या िकशोर को िनयोिजत करने का  
अपराध संजे्य बनाया गया है। अिधिनयम के उलिंघन के िवरद्ध दणड के मौजूदा �ावधान इस 
�कार हैं:

(i) अिधिनयम का उलिंघन करके िकसी बच्ेच या िकशोर को िनयोिजत करने के पहिे 
अपराध के मामिे में, दणड छह माह तक का कारावास है जो दो वष्म तक बढ़ाया जा 
सकता है अथवा 20,000/- रपये तक का जुमयाना, िजसे 50,000/- रपये तक बढ़ाया 
जा सकता है या दोनों है।

(ii) अिधिनयम का उलिंघन करके िकसी बच्ेच या िकशोर को िनयोिजत करने के दूसरे 
या आगामी अपराध के मामिे में, नयूनतम कारावास एक वष्म होगा िजसे तीन वष्म तक 
बढ़ाया जा सकता है।

(ग) राजयों से �ापत सू्चना के अनुसार, िपछिे दो वषगों के दौरान बाि �िमक अिधि नयम के 
अंतग्मत िनयोजकों के िवरद्ध की गई कार्मवाई का िववरण इस �कार है:

वष्म िनरीक्ण अिभयोजन अपराध-िसिद्धयां

2014 268167 3263 1015

2015 236419 1594 595

2016 
(आिदना ंक तक �ापत 
कसथ ित के अनुसार)

173471 384 334
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Punishment to people involved in child labour

†*63. SHRI RAM NATH THAKUR: Will the Minister of LABOUR AND 
EMPLOYMENT be pleased to state:

(a) whether it is a fact that the people involved in child labour come out clean 
due to lack of any provision for punishment in the existing law for prevention of 
child labour in the country;

(b) if so, the provisions providing for punishment against people who are involved 
in compelling and making children do labour; and

(c) the details of people involved in child labour against whom action has been 
taken during the last two years?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND 
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (c) A Statement is laid 
on the Table of the House.

Statement 

(a) and (b) Government has amended the Child Labour (Prohibition and Regulation) 
Act, 1986 and enacted the Child Labour (Prohibition and Regulation) Amendment Act, 
2016 which came into force w.e.f. 1.9.2016. The amended Act inter alia provides 
for prohibition on employment or work of children below 14 years of age in any 
occupation or process and prohibition of employment or work of adolescents (14-18 
years) in the scheduled occupations and processes. The punishment for violation of 
provisions of the Act has been made stricter and the offence of employing any child 
or adolescent in contravention of the Act by an employer has been made cognizable. 
The existing penalty provisions against violation of the Act are as under:

(i)  In case of first offence of employing any child or adolescent in contravention 
of the Act, penalty would be imprisonment for a term not less than six 
months but which may extend to two years or with fine not less than  
` 20,000/-, but which may extend to ` 50,000/- or with both.

(ii) In case of a second or subsequent offence of employing any child or 
adolescent in contravention of the Act, the minimum imprisonment would 
be one year which may extend to three years.

(c) As per the information received from the States, the details of action taken 
against employers under Child Labour Act during the last two years are as under:

† Original notice of the question was received in Hindi.
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Year Inspections Prosecutions Convictions

2014 268167 3263 1015

2015 236419 1594 595

2016 
(As received till date)

173471 384 334

�ी राष्म नाथ ठाकुर: सभापित  जी, मैं मं�ी जी द्ारा िदए गए जवाब से संतुषट नहीं हंू। मैं 

आपके माधयम से मं�ी जी से जानना ्चाहता हंू िक 'बाि मजदूरी' शबद की वयाखया िकन-िकन 

तथयों के आिोक में की जाती है तथा उनकी उ�, उनके पिर वशे और उन पिर वारों की पृषठभिूम 

्या है?

�ी बंडारू ्त्ता�े्य: सभापित  जी, मैंने जो उत्तर िदया है, उसमें बहुत िडटेलड इनफॉमकेशन दी 

है। वह इसिि ए दी है िक इस सरकार के आने के बाद हमने पहिी बार एक बहुत िरवॉलयूशनरी 

सटेप ििया है, िजसके अनतग्मत बाि �म से बहुत सी जगह अिग-अिग एसटािबिशमेंटस में 

काम कराना, सारी एनजीओज़ और इन सारे मामिों को देखते हुए हम जो �ोिवजन िाए हैं, 

जो अमेंडमेंटस िकए हैं, वह इसमें एक बहुत बड़ा और आमूि पिर वत्मन है। इसमें पहिी बार  

1 िसतमबर, 2016 से हमने 14 वष्म से नी्ेच के बच्चों को िकसी भी कारखाने में एमपिॉय करने को 

पूरी तरह से िनषेध िकया है। इस ए्ट में 14 से 18 साि के जो िकशोर हैं, उनके ििए एक नयी 

definition देकर उनहें adolescent कह कर हमने ए्ट में पिर वत्मन िकया है, अमेंडमेंट िकया है। 

तो वही ए्ट अभी आगे आया है। िेिकन आपका भी जो िवषय है, तो हम िोगों ने इस कानून 

का और सखती से पािन करने का �ोिवजन भी िकया है। पिर वार के बारे में आपने जो कहा, तो 

पिर वार के बारे में भी हम िोगों ने रलस �ेम करके अपने देश की जो पिर कसथित  है, उसको देख 

कर पिर वार में खुद के िपता जी के भाई या बहन के पिर वार में काम करने का �ावधान िकया 

है। बाकी यह है िक इसमें भी employee-employer का relation नहीं है। वह भी सीिमत है। वह 

केवि 2 घंटे उनकी सहायता कर सकता है, काम नहीं कर सकता है। यानी इसमें िकधर भी 

employee-employer का relation नहीं है, वह केवि सहायता कर सकता है। हमने इसमें काफी 

सो्च कर िकया है िक हमारे देश में बहुत से घरों में छोटे-छोटे काम करने वािे हैं और व े काम 

भी सीखते हैं। िेिकन िसफ्म  ऐसा नहीं है, उनको school hours में total prohibition है। हमने 

Right to Education Act को भी इसमें िमिाया है। तो हमने इसमें पिर वार के बारे में बहुत कुछ 

रलस में �ेम िकया है। अगर एक बार उन रलस को थोड़ा समझेंगे, तो उसका समाधान िमिेगा।

�ी राष्म नाथ ठाकुर: सभापित  महोदय, बाि मजदूरी को ि्चकनह त कर उनकी पुनसथयापना हेतु 

िकए गए �यासों का िपछिे तीन वषगों का बयौरा ्या है, यह मैं जानना ्चाहता हँू।

SHRI BANDARU DATTATREYA: I could not follow the question. ...(Interruptions)...

�ी राष्म नाथ ठाकुर: मैं बाि मजदूरी को ि्चकनह त कर उनकी पुनसथयापना हेतु िकए गए 

�यासों का िपछिे तीन वषगों का बयौरा जानना ्चाहता हँू।
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SHRI BANDARU DATTATREYA: I was unable to really follow the question 
first because...

�ी हरर वंश: आपने तीन वषगों में िकतने बाि मजदूरों को identify िकया और िकतनों को 
rehabilitate िकया, माननीय सदसय यह जानना ्चाहते हैं।

एक ष्माननी्य स्स्य: तीन सािों में िकतने बाि मजदूर identified हुए और ्या कार्मवाई 
की गई? ...(व्यवधान)...

�ी बंडारू ्त्ता�े्य: उसका आंसर मैंने िदया है। इसमें मैंने State-wise information भी दी 
है। अभी number of working children in 2001 census ...(व्यवधान)...

�ी राष्म नाथ ठाकुर: सभापित  महोदय ...(व्यवधान)...

�ी सभापरत : एक िमनट। आप जवाब सुन िीिजए।

�ी बंडारू ्त्ता�े्य: मैंने ए्ट में जो �ावधान िकये थे, उसमें rehabilitation fund का भी 
िकया गया था। अभी तीन साि के अनदर का जो data हमारे पास है, उसके अनुसार 2013-14 
में 64,050, 2014-15 में 1,16,000 और 2015-16 में 59,076 िकया गया, because rehabilitation 
is one of the major points. For rehabilitation, a separate fund has been provided. In 
rehabilitation, Sir, for the first time the employers’ contribution and, after rescuing the 
children, the State Government should contribute ` 15,000 towards rehabilitation fund. 
So, ultimately, all these funds, employers’ contribution and also State Government’s 
contribution, will go into the bank account of the rescued children. And with regard 
to enforcement also, I have already given. So far as enforcement is concerned, हमने 
जवाब में 2014-15 और 2015-16 में हुए inspections के बारे में िदया है। हमें दो ्चीजों से िद्कत 
होती है। पहिा तो यह है िक सटेट गवनममेंट से information िमिने में हमें बहुत िद्कत होती 
है। मैंने तो आपको िबहार का समा्चार बताऊंगा। िबहार ही नहीं, बकलक  बहुत से राजयों की यही 
हाित है। हमारे पास केवि 13 राजयों का information आया है, बाकी राजयों की information 
नहीं है। The subject matter of ‘labour’ falls under the Concurrent List. Hence, it 
should be enforced by the appropriate Government.

DR. NARENDRA JADHAV: Sir, in every eleven children, one child is engaged 
in child labour. According to the Census 2011, there were about 1,13,00,000 child 
labour. Then, 62.8 per cent of the adolescents, aged between 15 and 17, are engaged 
in hazardous works. Against this background, the numbers provided by the hon. 
Minister clearly show that the inspection rate is abysmally low. The conviction rate 
is also very poor. And, it is further falling. The question again is, why? Does that 
not mean ineffective implementation of the new Act, which has been passed?

SHRI BANDARU DATTATREYA: Sir, as I mentioned, the enforcement is 
very stringent under the new Act. We have, now, made it a cognizable offence. If  
I compare the old Act and the new Act, earlier the minimum penalty was ` 10,000, 



Oral Answers [8 February, 2017] to Questions 69

which could extend up to ` 20,000. Now, the maximum penalty has been increased 
up to ` 50,000. We have also increased the imprisonment in case of a repeated 
offence. Earlier, for the first time offence, the imprisonment term was three months. 
Now, we have enhanced it to six months. Earlier the maximum imprisonment was 
one year. Now, the maximum imprisonment has been increased to two years. That 
is we have doubled the punishment. Secondly, the employment of adolescents, aged 
between 14 to 18, is totally banned in hazardous activities. We have also provided a 
new list of scheduled employment activities. So, the definition of ‘hazardous activities’ 
has been changed. The definition of ‘adolescents’ has also been provided. Thus, the 
engagement of adolescents in hazardous activities is totally banned.

�ी अष्मर शंकर साबले: सभापित  महोदय, अभी िजन बच्चों की बात ्चि रही है, वह तो 
्चिते-िफरते बच्चों की बात ्चि रही है। महोदय, जो दूध-पीता बच्चा होता है, वह हंसता है, 
रोता है, िेिकन रासते पर भीख मागंने वािी जो औरतें होती हैं, उनके पास जो बच्चा होता है, 
वह कभी रोता नहीं है, ्योंिक उसको नशे की दवा दी जाती है तािक िोगों के मन में दया 
उतपन्न हो। उस नशे की दवा का उस बच्ेच के शरीर और मकसत षक पर पिर णाम होता है। मैं आपके 
माधयम से कें � सरकार से यह जानना ्चाहता हँू िक इसके बारे में कें � सरकार की ्या सो्च है?

�ी बंडारू ्त्ता�े्य: सर, हमारा ्चाइलड िेबर ए्ट है, िेिकन the Women and Child 
Welfare Department is a separate one. But, we have a provision according to which 
if such children are there in rehabilitation centres, then, with the help of the National 
Rural Health Mission, we are handling their problem.

SHRI K. K. RAGESH: Mr. Chairman, Sir, many reports reveal the fact that the 
children who are engaged in child labour are, basically, from socially and educationally 
backward sections. Even after 15 years of our Constitutional Amendment that made 
the Right to Education as a fundamental right, around 80 lakh children are still out 
of school. Majority of those children who are out of school are from socially and 
educationally backward sections. Sir, my question is, rather than imposing certain 
penal provisions to curb child labour, whether the Government is aware of or taking 
care of the aspect of social and educational backwardness also so as to curb the 
child labour. That is my question, Sir. Thank you.

SHRI BANDARU DATTATREYA: Sir, I agree with the hon. Member that 
the main reason for child labour is poverty and illiteracy. Because of poverty and 
illiteracy, as the hon. Member has already mentioned, the number of children who are 
out of school is also increasing. What I am saying is that in the new Amendment 
Act, we have proposed to give powers to the District Magistrate and the District 
Magistrate, in turn, can delegate his powers to subordinates. For them also, we have 
made a provision in the rules that if a teacher, or, the school management has any 
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information about such children who were earlier coming to schools but now they 
are unable to come, even they can, with the help of the District Magistrate, go 
ahead with the process which has been put forth.

*64. [The Questioner was absent.]

Slow growth of manufacturing sector

*64. SHRI SANJAY RAUT: Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state:

(a) whether it is a fact that the country’s manufacturing sector has been in 
trouble for last three years;

(b)  whether it has become a challenge for the country’s private as well as 
State-owned firms; and

(c)  the details of steps taken by Government to safeguard the interests of the 
country’s private and public sector firms and to enable them to sell product sin 
global markets at competitive prices?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND 
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (c) A Statement is laid 
on the Table of the House.

Statement

(a) As per the Index of Industrial Production (base year 2004-05), growth in 
manufacturing sector was (-) 0.8% in 2013-14 and thereafter registered a growth of 
2.3% and 2.0% in the years 2014-15 and 2015-16 respectively. During the period 
April-November, 2016, the manufacturing sector registered a growth of (-) 0.3% over 
the corresponding period last year.

(b) and (c) The Government has been taking various initiatives to promote 
manufacturing and exports. These inter alia, include Make in India, Startup India, 
reforms in Foreign Direct Investment (FDI) policy, facilitating building of infrastructure, 
Skill India, and improving business environment. These initiatives contribute to 
improving competitiveness of private and public sector firms operating in the country, 
facilitating their integration into the Global Value Chains and enabling them to better 
compete in global markets. Some of these measures are listed below: 

(i) A number of measures have been undertaken to ease business environment. 
Industrial licensing has been simplified and liberalized with a large number 
of components of Defence Products’ list excluded from its purview. Various 

[Shri Bandaru Dattatreya]


